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HDn.Mr.-‘&. Ktli Naqvi. J .M,

ohri U.N, Jrivastsave proxy counsel
to shri P, Mathur, counsel for the respondents,
shri ».B. Agnihotri-the agpplicant 1s conducting
the case impprson but not attending the Iribungl
for more than one year, whlich keads L0 an gssunp=
tion thgt he is no more interested in the prusecu= ;
tion of the mgtter. TIhe UsAe is dismissea in default|
Lf-Lheand for non-prosecution,
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